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'Police inaction': Sexually assaulted, West Bengal girl forced to drop 
out, NHRC told 

https://www.counterview.net/2024/03/police-inaction-sexually-assaulted-west.html 

West Bengal based human rights defender Kirity Roy, who is secretary, Banglar 
Manabadhikar Suraksha Mancha (MASUM), in a letter to the chairman, National Human 
Rights Commission, referring to the "grievous case of sexual assault and ragging" on a 
girl child in the residential school  Front Page Girls’ Academy, located in Deganga, 
North 24 Paraganas, has said that no initiative was taken by the police to initiate 
investigation or apprehend the accused despite a complained.  

"Jhuma Khatun Gazi received repeated threats telephonically, making her extremely 
scared for her daughter’s, her own, and her family’s safety", said Roy, regretting, the 
victim has been "forced to drop out of school, and she has not been able to secure 
admission in any other school so far; thereby discontinuing her education for more than 
4 months. This violates her (aged 13 years) right to education as guaranteed in section 
21A of the Indian Constitution." 

Text: 

I am writing to bring to your attention a grievous case of sexual assault and ragging on a 
girl child in the residential school named Front Page Girls’ Academy, located in 
Deganga, North 24 Paraganas, and subsequent hostility faced by the child and her 
parents from the school authorities, repeated threats delivered on behalf of the accused 
persons, and persistent inaction by the police. Said girl child has been forced to 
discontinue her education at the aforementioned school and she currently is unable to 
continue her education in any manner. Victim girl child and her family is living in 
constant fear due to repeated and continued threats, whereas the police has yet taken 
no steps to begin investigation or to provide the family with necessary protection. 

Jesmin (name changed) Nahar (13 y/o, D/o Mr. Badruddin Mallik and Mrs. Jhuma 
Khatun Gazi, currently residing in Gopalpur Hat, Falta, South 24 Paraganas, West 
Bengal, Muslim by religion) is a brilliant student of Front Page Girls’ Academy, 
Dewanati, Hadipur, Deganga, under the jurisdiction of Deganga police station, in the 
Barasat sub-division of the district of North 24 Paraganas, West Bengal. Front Page 
Girls’ Academy is a privately run residential high school, however, students of this 
school are registered as students of Dhanyakuria High School for the Madhyamik 
examination as well as for any government scheme. 

Jesmin (Name changed) Nahar was physically accosted, verbally abused and sexually 
assaulted brutally by her classmates and roommates in her hostel on 30th November, 
2023. She narrated the incident to her mother, Jhuma Khatun Gazi, on the next day, 1st 
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October, 2023, Sunday, when she came to visit her daughter at the hostel. Jhuma 
Khatun Gazi immediately informed the Headmistress, M/s. Fatematuz Zohra of this 
incident, but the headmistress refused to take any steps in this matter – on the contrary, 
she threatened the victim and instructed her to not report this matter or talk about this to 
anyone. Jhuma Khatun Gazi was forced to remove her daughter from said school, and 
on the very next day, 2nd October, 2023, arranged for her medical examination and 
treatment at Government health facilities in Biswanathpur and in Madhyamgram, and 
reported the matter in full detail to the police, and an FIR was lodged at the Deganga 
Police Station vide FIR no. 512/2023 under section 506 of the IPC and section 12 of 
POCSO (2012) by Mr. Syamprasad Saha, IC, Deganga Police Station, and Mr. Tushar 
Kanti Ghosh, SI, was assigned as the investigating officer. 

However, no initiative was taken by the police to initiate investigation or apprehend the 
accused, and Jhuma Khatun Gazi received repeated threats telephonically, making her 
extremely scared for her daughter’s, her own, and her family’s safety. She was also 
unable to retrieve her daughter’s belongings from the school and has till date not been 
able to recover said items. She submitted complaints in this regard to the 
Superintendent of Police, Barasat Police district, and the District Magistrate, North 24 
Paraganas on 10th October, 2023, with the details of the origin of the threatening calls, 
and appealed again to begin investigation, apprehend the accused persons, and keep 
her family safe. No actions were taken thereafter. On 1st November, 2023, Jhuma 
Khatun Gazi submitted another complaint to the SP, Barasat Police District, the Director 
General and Inspector General of Police, West Bengal Police, and the Chief Minister, 
West Bengal, also repeating her appeal to begin investigation, apprehend the accused 
persons, and keep her family safe, as well as complaining about the negligent and 
compromised role of Shyamprasad Saha, IC, Deganga PS and requesting that a 
different IO be assigned to this case in the light of this development. She has, in both 
her petitions, also requested that her daughter’s statement (in association with the 
cases where she is the victim) be recorded by the police, but even on that account – no 
initiative has been taken so far. 

Currently, Jesmin (Name changed) Nahar, a promising student, is out of school and 
also unable to secure her admission in any other reputable school in the area because 
no school is willing to admit a new student into grade IX. She has been out of school 
since October, 2023, for more than 4 months now, at a critical period for her school 
education. 

We would like to note that: 

1.    A 13 years old girl child was sexually assaulted at her school (by her classmates) 
with force and intent, as well as physically and verbally abused and psychologically 
tortured. The Headmistress of said school M/s. Fatematuz Zohra, on being informed of 
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this grievous incident, did not inform the local police station or a special Juvenile Police 
Unit of this sexual assault, which is in contrivance with Section 19 of the POCSO Act 
(2012). In fact, she threatened the victim and instructed her to not report this assault to 
anyone. 

2.    It is amply clear that said school (Front Page Girls’ Academy) has taken no initiative 
to educate and sensitize its students against the practices of bullying, ragging, and 
sexual violation. Even after this terrible violation was reported to the headmistress, she 
has not undertaken any initiative to sensitize or educate the students on these matters, 
and has taken every possible step to not let any news of this concerning incident to 
come to light. 

3.    The status of official registration of said school is also unclear, as the students are 
always asked to register themselves as students of Dhanyakuria High School. It is 
therefore also unclear where any complaint can be submitted pursuant to the aforesaid 
irregularities and violations in the school. When the District Inspector of Schools, North 
24 Paraganas was approached in this matter, he clarified that said school does not fall 
under his jurisdiction. 

4.    Victim has been forced to drop out of school, and she has not been able to secure 
admission in any other school so far; thereby discontinuing her education for more than 
4 months. This violates her (aged 13 years) right to education as guaranteed in section 
21A of the Indian Constitution. 

A nexus exists between the police, civil administration, school education department 
and the influential owner of this school 

5.    Minor victim and her family members are receiving threats from the accused party, 
and they are living in constant fear for their lives, safety, and well-being. 

6.    Police has neither recorded a confidential statement of the victim (of sexual 
assault), nor have they started investigation into the matter yet. They have also not 
ensured that the victim does not have to come in contact with the accused, as the 
accused are roaming freely and issuing telephonic threats to the victim’s family. All of 
this is in contravention with section 24 of POCSO Act, 2012. 

7.    Police has themselves called the victim’s family, stating that the case lodged in 
false, without conducting any investigation nor with any due process in court; and tried 
to coerce the victim’s family into extra-judicial negotiations with the accused party, and 
drop the case. This also amounts to criminal intimidation under section 503 of IPC. 
Police have also, despite repeated reports of threats, not taken any measures in 
ensuring the safety of the victim and her family. 
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8.    Despite repeated appeals to the appropriate higher authorities (SP, Barasat; DGP 
&IGP, WBP, CM, WB), no initiative to begin investigation, punitive action for negligence, 
or precautionary measures towards ensuring the victim and her family’s safety has been 
undertaken so far. 

In this very grave situation, we request your immediate intervention, and place the 
following demands: 

1.    The safety of the minor victim and her family must be ensured immediately with the 
highest priority. Towards this end: i. The perpetrators who issued threats to her family 
must be apprehended immediately. ii. The Investigating Officer who issued threats to 
her family must be removed from the case with immediate effect and a new 
investigating officer must be appointed.  iii. Any and all other precautionary measures 
must be undertaken by the police towards the protection of the safety and well-being of 
the victim and her family. 

2.    The victim must be reinstated to a reputable school or a state-government run 
school accessible to her from her current place of residence in Gopalpur Hat, Falta, 
South 24 Paragans, with immediate effect, and her education must be restarted. 

3.    The private owned residential school, namely Front Page Girls’ Academy is a 
completely illegal private business, run by one family; run this business without approval 
of the Education Department, Government of West Bengal. Though the school authority 
runs this school up to standard X, it has no facility for board examination for the 
students. A nexus exists between the police, civil administration, school education 
department and the influential owner of this school. 

4.    Though the mother of the victim girl filed a written complaint to the District 
Magistrate, North 24 Pargana on 10/10/23 for child protection, the office of DM failed to 
take any action. 

5.    The Child Welfare Committee must, with immediate effect, arrange for the medical 
and psychological care of the minor victim who has survived a grievous sexual assault, 
and thereafter been threatened, as well as been denied education thereafter. If the 
police did fail to report said case to the Child Welfare Committee as is prescribed in 
Sub-section (6) of Section 19 of POCSO Act, 2012, the responsible officers must be 
accused and brought to justice in accordance with the applicable provisions of law. 

6.    Independent and complete investigation must be made into the functioning of Front 
Page Girls’ Academy, Deganga. Guidelines must be written and enforced in all schools 
to prevent ragging, bullying and sexual assault; and sensitization must be conducted in 
every school on these matters. 
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7.    Fatematuz Zohra, Headmistress, Front Page Girls’ Academy, and Shyamprasad 
Saha, SI, Deganaga PS, must be accused under the appropriate sections of IPC, CrPC, 
and POCSO, for failure to report sexual assault on a minor child, criminal intimidation of 
the victim, failure to record statement of minor victim of sexual assault, failure to begin 
investigation, and any and all other violations of the law that they have committed in this 
regard; and investigation into these matters must begin immediately. 

8.    Investigation must begin immediately into this case vide FIR no. 512/2023 of 
Deganga P.S., Barasat Police District. 
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Two arrested for robbing passersby with snakes 

https://timesofindia.indiatimes.com/city/kolkata/two-arrested-for-robbing-passersby-with-
snakes/articleshow/108172708.cms 

Kolkata: The detective department has arrested two persons — both residents of Delhi 
— who used to throw snakes at passersby before robbing them of cash, mobile phones 
or even gold. The accused — Ballarnath and Birnath — were arrested from the 
Narendrapur area on Friday. Two snakes have been seized from them. 

According to police, the inter-state gang used to target senior citizens at deserted spots 
of the neighbourhoods, especially in the afternoon. 

“The accused first used to threaten their targets by showing them the snakes and 
asking them to pay up. If the senior citizens, whose reflexes are slower, got late in 
moving away, they would throw the snakes towards them. As the senior citizens 
shouted for help, the accused looted them, taking advantage of the distraction. They 
had recently targeted the Anandapur-Mukundapur and the Girish Park area,” said an 
officer. 

The watch section of the detective department used CCTV footage and local leads to 
nab the duo. Cops are investigating from where they procured the snakes. The forest 
department has been informed for handing over of the reptiles. 

“Snake charmers often display their snakes on passing trains and on roads to earn 
money. They board the trains or stop passersby and demand cash from people while 
showing snakes that are usually non-venomous. The passengers or passersby often 
refuse to give money to them but it is rare that a snatching incident with passengers has 
been reported,” said an investigating officer. 

We also published the following articles recently 

NHRC issues conditional summons to 3 district collectors on snake bite issueNHRC 
summons collectors for ex-gratia payment regarding snakebite deaths in Keonjhar, 
Mayurbhanj, and Bhadrak districts. Anti-venom shortage in Odisha hospitals. Need for 
national data and research. Actions awaited from health ministry, district magistrates, 
Union health secretary, and Odisha government.108080196 

Himachal political crisis: CM Sukhu calls rebel MLAs 'black snakes' as rifts in party 
persistHimachal Pradesh CM Sukhvinder Singh Sukhu criticized the six black snakes of 
the Congress party who compromised their integrity by abstaining from voting on a 
crucial budget, questioning their ability to serve effectively and emphasizing the need for 
forgiveness.108155273 
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Two killed as train hits them in Jamtara distTwo persons were killed and several injured 
near Kalajhariya on Wednesday evening. The district administration sent a rescue team. 
The driver stopped the train after mistaking a cloud of dust for smoke caused by 
fire.108090133 

  

TIMES OF INDIA, Online, 4.3.2024
Page No. 0, Size:(0)cms X (0)cms.



Odisha: NHRC for Rs1 lakh compensation to tribal for forced family 
planning 

https://www.orissapost.com/odisha-nhrc-for-rs1-lakh-compensation-to-tribal-for-forced-
family-planning/ 

Kendrapara: The National Human Rights Commission (NHRC) has recommended 
Odisha government to pay a compensation of Rs1 lakh and ensure the recanalisation 
operation of a speech-impaired unmarried tribal youth who was subjected to a family 
planning operation forcibly without following due procedure. 

Adjudging a petition filed by rights activist Radhakanta Tripathy, the NHRC passed the 
order March 1 after receiving reports from the state government. 

Tripathy in his petition alleged that health officials of Mathili Sub-Divisional Hospital in 
Malkangiri district had performed a vasectomy August 3, 2023 on one Divyang (dumb) 
unmarried youth Ganga Durua, of a Scheduled Tribe community of Kosarbata village for 
the sake of highlighting increased cases of vasectomies in the area. 

He alleged the operation was carried out based on an ASHA worker’s report but without 
obtaining any consent of the victim and requested the NHRC for an impartial 
investigation of the case and compensation, and justice to the victim. 

According to the NHRC notice, the state government in its reply stated that 
compensation of `2000 could not be paid to the victim as he did not have a bank 
account. 

This was found to be against the procedure of Direct Benefit Transfer and the amount 
disbursed to the ASHA worker had to be recovered and to be paid directly to the bank 
account of the actual beneficiary. 

The operating surgeon was issued a show-cause notice by the CDM and PHO, 
Malkangiri for the lapses in determining eligibility and conducting of surgery without 
proper screening. 

The NHRC issued a notice to the Chief Secretary directing him to show cause within 
four weeks as to why the commission should not recommend payment of compensation 
of `1 lakh to the victim. 

In reply to the show cause notice, the operating surgeon mentioned that the negligence 
had been done unknowingly by him. 

The recanalisation of the NSV in the case of Ganga Durua needs to be done after 
obtaining voluntary consent from him. 
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If he agrees to the procedure, then the superintendent of SDH, Mathili has to ensure the 
provision of travel, procedure-related requirements, and necessary coordination support 
for the same. 

In another report, the Malkangiri administration stated that action had been taken 
against the ASHA worker. The Joint Secretary of Health and Family Welfare has 
submitted a reply to the show cause notice admitting the negligence on the part of 
government officials. However, the NHRC was requested to exonerate the state from 
payment of compensation. 
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रा ीय मानवािधकार आयोग ने रांची एसएसपी को सशत समन िकया, 15 को हािजर 

होने का आदेश 

https://22scope.com/national-human-rights-commission-conditionally-summons-ranchi-
ssp-orders-him-to-appear-on-15th/ 

रांची: चोरी के आरोप म िवकास कुमार को तुपुदाना ओपी भारी मीरा िसंह और पुिलसकम  सुनील िसंह 

ारा थड िड ी टॉचर देने के मामले म रा ीय मानवािधकार आयोग ने रांची के एसएसपी चंदन कुमार िस ा 
को 15 माच को हािजर होने को कहा है. 

यह घटना 10 जनवरी, 2023 को तुपुदाना ओपी म घटी थी. भाजपा के देश अ  बाबूलाल मरांडी ने 

मानवािधकार आयोग के सं ान म इस मामले को लाया था. 

आयोग ने 17 जुलाई, 2023 की कायवाही के तहत आपरािधक मामले के साथ-साथ िवभागीय जांच के नतीजे 

के बारे म रांची के एसएसपी से रपोट मांगी ंथी. इसके बाद एसएसपी की रपोट को रांची डीसी ने प  के 

मा म से 30 मई, 2023 को आयोग के सम  ुत िकया था. 

इस रपोट म आयोग को बताया गया िक मामले की जांच की गयी. धुवा थाना म दज एफआआइआर नंबर 

16/2023 की जांच के दौरान िशकायतकता के आरोप सही पाये गये. 

इसिलए दोषी पुिलस पदािधकारी तुपुवना ओपी भारी मीरा िसंह और सुनील कुमार िसंह के खलाफ 

िवभागीय जांच का आदेश िदया गया है. 

इसी के म ेनजर आयोग ने रांची के एसएसपी को सशत समन कर पेश होने का िनदश िदया है. कहा है िक 

धुवा थाना म दज मामले की जांच रपोट चार स ाह के भीतर ुत कर. 

ऐसा न करने पर आयोग स  कारवाई करने को बा  होगा. उ ेखनीय है िक पांच िदसंबर, 2023 को 
आयोग ने आपरािधक मामले व िवभागीय जांच की रपोट दा खल करने के िलए अंितम रमांइडर िकया था. 

बावजूद रांची एसएसपी की ओर से कोई सूचना आयोग को नही ंिमली. यिद अपेि त रपोट 15 माच से पहले 

दे िदया जाता है, तो एसएसपी को गत उप थित से छूट दी जायेगी. 

तुपुदाना े  के िमलन चौक थत मावा रेिसडसी के ैट म िकरायेदार के तौर पर रहनेवाली न ता गु ा ने 

धुवा थाना म कांड सं ा 16/23 दज कराया था. 

इसम कहा था िक ैट का ताला तोड़कर जेवरात सिहत अ  चीजो ंकी चोरी कर ली गयी थी. इस मामले म 

अपाटमट के केयर टेकर िवकास कुमार को थाना ले जाकर तुपुदाना पुिलस ने अमानवीय तरीके से पीटा था. 
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HRC के सामने पेश होना होगा रांची SSP को, तुपुदाना OP म इस मामले को लेकर… 

https://www.newsaroma.com/ranchi-ssp-will-have-to-appear-before-hrc-regarding-this-
matter-in-tupudana-op/ 

10 जनवरी, 2023 को तुपुदाना ओपी (Tupudana OP) म चोरी के आरोप म िवकास कुमार को भारी मीरा 
िसंह और पुिलसकम  सुनील िसंह ारा Third Degree Torture करने का मामला सामने आया था। 

Ranchi SSP will have to Appear Before HRC: 10 जनवरी, 2023 को तुपुदाना ओपी (Tupudana OP) म 

चोरी के आरोप म िवकास कुमार को भारी मीरा िसंह और पुिलसकम  सुनील िसंह ारा Third Degree 

Torture करने का मामला सामने आया था। 

BJP के देश अ  बाबूलाल मरांडी ने मानवािधकार आयोग (HRC) के सं ान म इस मामले को लाया था। 

अब इस मामले म रा ीय मानवािधकार आयोग ने रांची के SSP Chandan Kumar Sinha को 15 माच को 
हािजर होने को कहा है। 

जानकारी के अनुसार, आयोग ने 17 जुलाई 2023 की कायवाही के तहत आपरािधक मामले के साथ-साथ 

िवभागीय जांच के नतीजे के बारे म रांची के एसएसपी से रपोट मांगी थी। इसके बाद SSP की रपोट को रांची 
डीसी ने प  के मा म से 30 मई, 2023 को आयोग के सम  ुत िकया था। 

रपोट म आयोग को बताया गया िक मामले की जांच की गई। धुवा थाना म दज FIR नंबर 16/2023 की जांच 

के दौरान िशकायतकता के आरोप सही पाए गए। इसिलए दोषी पुिलस पदािधकारी Tupudana ओपी भारी 
मीरा िसंह और सुनील कुमार िसंह के खलाफ िवभागीय जांच का आदेश िदया गया है। 
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NHRC asks govt to pay ₹1L to speech-impaired tribal youth 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-govt-to-pay-1l-to-
speech-impaired-tribal-youth/articleshow/108174085.cms 

Bhubaneswar: National Human Rights Commission (NHRC) has asked Odisha govt to 
pay compensation of Rs 1 lakh to a speech-impaired tribal youth from Malkangiri district 
after hearing a case related to the vasectomy of the unmarried man on August 3 last 
year. The commission passed this order on Friday acting on a petition filed by human 
rights activist and lawyer Radhakanta Tripathy. He alleged that health officials of Mathili 
sub-divisional hospital in Malkangiri district had performed vasectomy on a physically-
challenged person for the sake of highlighting increased cases of vasectomies in the 
area. 

The petitioner stated that the operation was carried out on the basis of ASHA workers’ 
report instead of taking the victim’s consent. The commission took cognizance of the 
case and conducted hearings on the matter. Govt report stated that the operating 
surgeon has been issued a show-cause notice by the chief district medical and public 
health officer, Malkangiri regarding lapse in determining eligibility and conducting of 
surgery without proper screening of clients. The doctor in his response said the 
negligence had been done unknowingly by him. tnn 

We also published the following articles recently 

NHRC asks govt to pay Rs 1 lakh compensation to speech impaired tribal youthNHRC 
orders Odisha govt to compensate speech impaired tribal youth with Rs 1 lakh after 
vasectomy case. Radhakanta Tripathy accuses Mathili hospital and ASHA worker. 
Surgeon receives show-cause notice. Consent and due procedure to be followed. 
Compliance report required.108168106 

BSF busts Maoistdump in MalkangiriActing on a tip-off, BSF recovered explosives and 
materials associated with Maoists in Malkangiri district. The cache was stored in 
Silakota reserve forest. The Maoists intended to use them against security 
personnel.107979748 

NHRC summons for 3 collectors to submit reports on snakebite casesThe NHRC has 
ordered collectors to report on ex gratia and anti-venom availability. Activist Tripathy 
seeks govt action on anti-venom and compensation. Snakebite deaths due to shortage 
mentioned. Need for data and research on snakebites.108092063 
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Reshuffle of 12 collectors & commissioners on the cards 

https://timesofindia.indiatimes.com/city/bhopal/reshuffle-of-12-collectors-commissioners-
on-the-cards-in-madhya-pradesh/articleshow/108172922.cms 

Bhopal: The much-awaited administrative surgery in Madhya Pradesh before the model 
code of conduct is imposed for the Lok Sabha polls expected during the mid of this 
month, would take place any day now. Collectors of at least twelve districts and five 
divisional commissioners were set to change. 

A discussion in this regard has already taken place with the chief minister and the list of 
new district collectors was expected to be finalized soon. Over 100 IAS have been 
transferred since mid-December as the Mohan Yadav govt switches into reset mode 
after 16.5 years of Shivraj Singh Chouhan regime. 

But the IAS transfers, so far, have been mostly at the secretariat level, though a few 
collectors – including of major cities Bhopal, Indore, Ujjain and Jabalpur -- have been 
changed. Sources in the corridors of power say another major reshuffle is expected at 
the district level before the Lok Sabha polls. 

Apart from district collectors, the government may make changes in the secretariat and 
relieve the additional chief secretaries and principal secretaries holding additional 
charge of the multiple departments. 

The new BJP govt has tried to give a tough message to the bureaucracy by transferring 
officials to fix accountability. On Jan 3, the Shajapur collector was transferred over 
objectionable language used during a meeting with striking truck drivers. On Dec 28, 
CM transferred the state transport commissioner, Guna collector and SP after a bus 
accident claimed 13 lives. Similarly, Singrauli deputy collector was transferred after a 
viral photo showed a woman tying his shoelaces at a public event. An SDM posted in 
Umaria district was suspended after a video showed him standing as two youths were 
being beaten. 

Another trend that has come into clear notice is that the officers that were sidelined by 
the earlier Shivraj Singh Chouhan led BJP govt were given the field postings. 

We also published the following articles recently 

Ahead of polls, govt transfers collectors of three districtsAshish Thakare, a 2016 batch 
IAS officer, has been transferred from Keonjhar to Mayurbhanj, and then to Balasore. 
Siddharth Shankar Swain is the new district collector of Puri, and Bijay Kumar Dash is 
the new CMC commissioner, following the ECI guidelines.108091994 
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IAS officers reshuffled, three districts get new collectorsAdilabad collector Rahul Raj 
moves to Medak. Kumaram Bheem Asifabad collector Bhorkhade Hemant Sahadeorao 
becomes GHMC additional commissioner. Sneha Shabarish becomes the new collector 
of Kumaram Bheem Asifabad. Nalgonda additional collector Hemanta Keshav Patil 
moves to Hyderabad as additional collector (revenue). The government transfers eight 
special grade deputy collectors to new posts.108089318 

NHRC issues conditional summons to 3 district collectors on snake bite issueNHRC 
issues summons to district collectors of Keonjhar, Mayurbhanj, and Bhadrak districts 
regarding payment of ex-gratia amounts to families of snakebite victims. Tripathy 
petition highlights snakebite deaths due to venom shortage in Odisha. NHRC seeks 
action on snakebite cases and availability of anti-venom injections in 
hospitals.108080196 
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अब शव देने से मना नही ंकर सकगे िनजी अ ताल, सरकार ने जारी नई गाइडलाइन 

https://indiapublickhabar.in/government-new-guidelines-private-hospitals/ 

भोपालः  म  देश म इलाज के दौरान मरीज की मौत होने पर िनजी अ ताल (private hospitals) 

संचालक अब बकाया िबल वसूलने के िलए शव देने से इनकार नही ंकर सकगे। उ  शव प रवार को सौपंना 
होगा। इतना ही नही,ं मृतक के प रवार की ज रतो ंको समझते ए संबंिधत शहरी िनकाय से सम य कर 

िन:शु  शव वाहन उपल  कराना भी अ ताल संचालक की िज ेदारी होगी। इसको लेकर ा  

िवभाग ने शिनवार को नई गाइडलाइन जारी कर दी है। 

रा  ा  आयु  डॉ. सुदाम खाड़े ने रा ीय मानवािधकार आयोग की अनुशंसा पर यह व था दी 
है। ा  िवभाग ारा जारी िनदश के मुतािबक, िनजी अ ताल म मृ ु के बाद प रवार की आव कता 
के अनुसार मृतक के प रवहन की उिचत व था करनी होगी। इसके िलए थानीय शहरी िनकाय से 

सम य थािपत करना होगा और शव के प रवहन की िनः शु  व था करनी होगी। िचिक ा िबलो ंके 

भुगतान के अभाव म मृतक के शव को बंधक नही ंरखा जाएगा। 

स  कारवाई के िनदश 

भोपाल के मु  िचिक ा एवं ा  अिधकारी डॉ. भाकर ितवारी ने बताया िक िनजी निसग होम 

संचालको ंको िवभाग ारा जारी िनदशो ंसे अवगत करा िदया गया है। िनजी अ ताल म मृ ु के बाद प रवार 

की आव कता के अनुसार मृतक के प रवहन की उिचत व था की जाएगी। इसके िलए थानीय शहरी 
िनकाय के सम य से शवो ंके प रवहन की िनः शु  व था की जाएगी। अगर ऐसी जानकारी िमलती है 

िक मेिडकल िबल का भुगतान नही ंहोने के कारण मृतक के शव को बंधक बना िलया गया है, तो िवभाग 

संबंिधत िनजी अ ताल के खलाफ स  अनुशासना क कारवाई करेगा। 
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िनजी अ तालो ंके िलए नई गाइडलाइन 

https://avnews.in/new-guidelines-for-private-hospitals/ 

अब िन:शु  शव वाहन मुहैया कराने की िज ेदारी भी हॉ टल संचालक की होगी 

अ रिव  ूज. उ ैन:रा ीय मानवािधकार आयोग ारा की गई िसफा रशो ं के आधार पर िनजी 
अ तालो ंके िलए नई गाइडलाइन बनी है। इसके तहत िकसी मरीज की मृ ु होने पर िन:शु  शव वाहन 

मुहैया कराने की िज ेदारी हॉ टल संचालक की होगी। ाइवेट हॉ टल संचालक मरीज की मौत होने 

पर बकाया िबल की वसूली के िलए डेड बॉडी देने से मना नही ंकर सकगे। उ  शव प रजन के सुपुद करना 
ही होगा। 

म  ा  आयु  डेड बॉडी मैनेजमट गाइडलाइन जारी की है। गाइडलाइन रा ीय मानवािधकार 

आयोग ारा बीते साल की गई िसफा रशो ंके आधार पर बनी है। िनजी अ तालो ंम नई व था को लागू 

करने के िलए गाइडलाइन निसग होम एसोिसएशन और निसग होम संचालको ंको भेजी है। 

गाइडलाइन के अनुसार िनजी अ ताल या निसग होम म मरीज की मौत होने पर शव की सुपुदगी प रजन 

को नही ंहोने तक शव को बॉडी ीजर म सुरि त रखना होगा। इस दौरान शव को स ानजनक ोटोकॉल 

म रखना भी सुिनि त करना होगा। िबल के िलए डेड बॉडी नही ं दी तो कारवाई होगी गाइडलाइन के 

मुतािबक िनजी अ ताल या निसग होम संचालक शव को िबल वसूली के िलए बंधक बनाते ह तो कारवाई 

की जाएगी। इसकी मॉिनट रंग ा  संचालनालय की अ ताल शासन शाखा करेगी। 

आव कता को समझना होगा 

गाइडलाइन म कहा गया है िक इलाज के दौरान मरीज की मौत होने पर शव प रजन को सुपुद करने के साथ 

ही अ ताल संचालक की िज ेदारी ख  नही ंहोगी। हॉ टल डायरे र को मृतक के प रजन से चचा 
कर उनकी आव कता को समझना होगा। शव को संबंिधत के घर तक िन: शु  शव वाहन से प ंचाना 
होगा। नगरीय िनकाय से सम य कर िन:शु  शव वाहन मुहैया कराने की िज ेदारी भी हॉ टल 

संचालक की होगी। 

लावा रस की मौत पर देनी होगी थाने को सूचना 

डेड बॉडी मैनेजमट गाइडलाइन के अनुसार िनजी अ ताल म इलाज के िलए भत  ए लावा रस  की 
मौत की सूचना े  के संबंिधत पुिलस थाना भारी को देना होगी। इसके अलावा जब तक शव पुिलस या 
प रजन के सुपुद नही ंहो जाता, तब तक बॉडी ीजर म भी रखनी होगी। 
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New Guidelines for Hospitals: MP म सरकार के स  िनयम, ा  िवभाग की 
िनजी अ तालो ंके िलए गाइडलाइन, िबल नही ंभरा िफर भी शव देने से मना नही ंकर 

सकता िनजी अस्पताल 

https://bansalnews.com/mp-news-now-private-hospitals-not-be-able-to-hold-dead-
bodies-hostage-due-to-non-payment-of-bills-hindi/ 

New Guidelines for Hospitals: यिद िकसी िनजी अ ताल म िकसी 
की मृ ु हो जाती है और उसका प रवार िबल का भुगतान नही ंकर सकता है, तो अ ताल तब तक शव को 
नही ंरख सकता जब तक वे िबल का भुगतान नही ं कर देते। 

अ ताल को शव के साथ स ानपूवक वहार करना होगा और इसे संरि त करने के िलए िवशेष 

उपकरणो ंका उपयोग करने की आव कता हो सकती है।अगर अ ताल इन िनयमो ंका पालन नही ंकरता 
है, तो उ  परेशानी हो सकती है। 

ा  िवभाग ने यह सुिनि त करने के िलए नए िनयम बनाए िक िनजी अ तालो ं म शवो ं
को ठीक से संभाला जाए, खासकर कोिवड महामारी के दौरान िनयमो ंका पालन करने के िलए सभी िनजी 
अ तालो ंऔर निसग होम को भेजा गया था। 

   अ तालो ंके िलए नई गाइडलाइन जारी 

ा  िवभाग के भारी डॉ. सुदाम खाड़े ने शवो ंको कैसे संभालना है, इसके िलए एक योजना बनाई है। यह 

योजना रा ीय मानवािधकार आयोग नामक समूह ारा िदए गए सुझावो ं पर आधा रत है। डॉ. खाड़े ने 

निसग होम और अ तालो ंको इस नई योजना का पालन करने के िनदश भेजे ह । 

यिद िकसी िनजी अ ताल या निसग होम म िकसी की मृ ु हो जाती है, तो उसके शरीर को एक िवशेष 

ीजर म रखा जाएगा, जब तक िक उसका प रवार आकर उसे न ले सके। तब तक शव को स ानपूवक 

रखा जाएगा और सुरि त रखा जाएगा। 

   ीजर नही ंतो को  ोरेज तक प ंचाएं शव 

िनयम (New Guidelines for Hospitals) कहते ह िक जब िकसी की मृ ु हो जाती है, तो उसके प रवार को 
उसके शरीर को एक िवशेष ीजर म रखना पड़ता है, जब तक िक उसे िनकाला न जा सके। लेिकन कुछ 

अ तालो ंम ये ीज़र नही ंह, इसिलए वे शवो ंको बाहर छोड़ देते ह। 

एक कानून है जो कहता है िक अ तालो ंम ये ीजर होने चािहए, इसिलए उ  शवो ंको वहां ले जाने का 
एक तरीका िनकालने की ज रत है जहां उ  ठंडा रखा जा सके। 

   अ र िववाद के मामले आते ह सामने 
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कुछ अ तालो ंम, जब िकसी  की मृ ु हो जाती है और उसका प रवार िबल का भुगतान नही ंकर 

पाता है, तो अ ताल शव वापस नही ं देगा। इससे प रवार काफी परेशान हो जाता है और कभी-कभी 
अ ताल को भी नुकसान प ंचा देता है। इन सम ाओ ंको रोकने के िलए ा  िवभाग ने नए िनयम 

बनाए ह। 
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िबल नही ंभरा िफर भी शव देने से मना नही ंकर सकता िनजी अस्पताल,, िवभाग ने 

गाइडलाइन जारी की 

https://kabirmission.com/if-the-patient-dies-during-treatment-private-hospitals-will-not-
be-able-to-refuse-to-give-the-patients-dead-body-to-settle-the-outstanding-bills-
guidelines-issued/ 

ा  िवभाग ारा जारी िकए गए िनदशो ं के अनुसार िनजी अ ताल म मृ ु होने के बाद प रवार की 
आव कता अनुसार मृतक के प रवहन के िलए उिचत व था करना होगा। इसके िलए थानीय नगरीय 

िनकाय से सम य थािपत कर शव प रवहन की िनशु  व था करना होगा। म  देश के िनजी 
अ ताल संचालक अब इलाज के दौरान मरीज की मौत होने पर बकाया िबल के िलए मरीज की डेड बॉडी 
देने से मना नही ं कर सकगे। ऐसा करने पर ा  िवभाग िनजी अ ताल के खलाफ स  कारवाई 

करेगा। इसको लेकर ा  िवभाग ने डेड बॉडी मैनेजमट गाइडलाइन जारी की है। यह व था रा ीय 

मानवािधकार आयोग की िसफा रश पर बनी है। 

ा  िवभाग ारा जारी िकए गए िनदशो ं के अनुसार िनजी अ ताल म मृ ु होने के बाद प रवार की 
आव कता अनुसार मृतक के प रवहन के िलए उिचत व था करना होगा। इसके िलए थानीय नगरीय 

िनकाय से सम य थािपत कर शव प रवहन की िनशु  व था करना होगा। िचिक कीय देयक के 

भुगतान के अभाव म मृतक के शव को बंधक नही ंबना सकगे।   

मु  िचिक ा एवं ा  अिधकारी भोपाल डॉ. भाकर ितवारी ने बताया िक िवभाग ारा जारी िकए गए 

िनदशो ंके संबंध म िनजी निसग होम संचालको ंको अवगत करवा िदया गया है। िनजी अ ताल म मृ ु होने 

के प ात प रवार की आव कता अनुसार मृतक के प रवहन के िलए उिचत व था की जायेगी। इसके 

िलए थानीय नगरीय िनकाय से सम य थािपत कर शव प रवहन की िनशु  व था की जायेगी। 

िचिक कीय देयक के भुगतान के अभाव म मृतक के शव को बंधक बनाए जाने की सूचना िमलने पर 

िवभाग ारा संबंिधत िनजी अ ताल के िव  कठोर अनुशासना क कायवाही की जावेगी। 
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